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SHRI INDRAJIT GUPTA It 15 not
Government business It 15 business
arnsing out of the privilege motion moy-
ed by members' on this side of the
House. That 18 given priorily, accord-
ing to these Directions.

MR DEPUTY-SPEAKER. I concede
in the printed order paper ¢irculated
fo members, perhaps this 1tem was not
specifically mentioned but m thi. order
paper before me and the Speaker it 1s
mentioned

Here the entry in tvped letters s
“IA"; 1t 15 not “2",

SHRT INDRAJIT GUPTA That 1<
for th. Chair's guidance

MR DEPUTY-SPEAKER 1t ihe
busine s of the Hou e Soon after
item 1, Questions, hc took up this
busiress, because 1t 1s there. It 1s
the S:enker's prerogativc, Yo have
agreed to hug teking it up Not only
the Swveaker hag the prerogative to
arrargc the business, but you also
agreed cn jt, Now, again, 1 cay it is
the Spualeer's prerogative to vary the

business of House, and he has
done it let us get on
with the husiness.

1441 brs,
PAPERS LAID ON THE TABLE

Dock Womxses (Apvisory Com-
MITTSE) AMENDMENT Rulss, 1974,
NOIFICATIONS UNDER MERCHANT SHIP-
PING ACT, 1858 AND ANNUAL ADMINIS.
TRATIVE RFPORT oF GUJARAT STATES
RoAp TRanNSPORT CORPORATION FOR
1972-T3

THE MINISTER OF STATE IN
THC MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M. TRI-
VEDI): I beg to lay on the Table—

(1) A copy of the Dock Workers
(Advisory Commuttee) Amendment
Rules, 1974 (Hindy and English ver-
sions) published in Notification No
SO 2820 in Gazette of India dated
the 26th Dctober, 1974 wunder sub-
section (3) of sectron 8 of the Dock
Workers, (Regulation of Employment)
Act, 1948 [Plared in Library, See No
LT-8522/74].

(2) A copy each of the following
Notif eaticns (Hiadr nnd Enghsh ver-
sior.) under sub-se.tion (3, of sec-
tion 456 of the Merchant Shipping
Act 1958 —

(1! The Examinatwon wf Macters
and Mates (Amendment) Rules
1974, published in Notification W0
G.SR 1129 ;n Garete of India
dated the 19th Ociober 1974

(1) The Meitnant Snipoing
(Examination of Engireeis 1n the
Muichant N'1vv) Amendment Rules
1974, publiched in Notification Mo
GSR 1130 n Gazette ot India

dated th  19th October, 1974
|Placed 1n L.brary, Sce No., LT-
8523/74].

(3) (i) A copy of the Annual Ad-
ministration Report of the Gujarat
State Road Transport Corparation for
the year 1872-73 under sub-section

(3) of section 35 of the Road Yrans-

Pt Gerporation
c!une (c) (i) of thengwmﬁm
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dated the 9th February, 1974 issued
by tha President in relation to the
State of Gujarat.

(u) A statement (Hindi and Eng-
lish versions) expleining the reasons
for no laying the Hindi version ot
the above report. [Placed in Lib-
rary See No, LT-8524/74].

ANNUAL REPORT OF PRAGA Toors Ltop.,

SECUNDERABAD FOR 1872-T3 AND NoTI-

FICATIONs re, NAvy (PENSION) AMEND-
MENT RECULATIONS, 1974

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J,
B PATNAIK)* [ beg to lay on the
Table—

(1) A copy of the Annual Report
(Hind: and English versions) of the
Praga Tuols Limuted, Secundeiabad,
for the jear 1972-73 along with the
Audited Accounts and the comments
of the Comptioller and Auditor
General, thereon, under sub-scction
(1) of section 6Y9A of the Compa-
nies Act, 1956 [Placed m Library
See No LT-8525/74)

(2) A copy each of the following
Notifications (Hind; and Enghsh ver-
sions) under section 185 of the Navy
Act, 1957—

(1) The Navy (Pen<ion) Second
Amendment Regulations, 1474, pub-
lished 1n Notification No SRO.
309 1n Garette of India dated the
5th Octobc1, 1974,

t11) The Navy (Pension) Fir t
Amcndment Regulations, 1974 pub-
lished 1n Notification No SRO,
337 1n Garetle of India dated the
12th October, 1974

(111) The Navy (Pension) Thard
Amendment Regulations, 1974,
published 1n Notification No. SR O,
363 1n Garette of India dateq the
19t October, 1974,

f1v) The Navy (Pension) Fourth
Amendment Regulations, 1974, pub-
lished in Notification No. SR.O. 364
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in Gazette of Indis dated the 19th.
Octpber, 1974 ([Placed in Library.
See No. LT-8528/74].

NOTIFICATIONS UNDER MINEs AcT, 1952
AND Emrrovezs’ Provinznr Founp
(SEvENTH AMENDMENT) ScEEME, 1974

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): I beg to lay on
the Table—

(1) A copy cach of the following
Notifications (Hindi and English ver-
sions) under sub-section (7) of
section 59 of the Mines Act, 1852:—

(1) The Metalliferous Mines (Se-
cond Amendment) Regulations,
1974, published in Notification No.
GSR 1009 in Garzette of India
dated the l4th September, 1974

(11) The Coal] Mines (Second
Amendment)  Regulations, 1874,
published 1n Notification No. G.S.R.
1010 in Gazette of India dated the
l4th September, 1974,

(1) The Coal Mines (Thurd
Amendment) Regulations, 1974, pub-
lished i1n Notification No G,S.R.
1092 in Gazette of India dated the
5th October, 1974.

(1iv) The Metalliferous Mines
(Third Amendment)y Regulations,
1974 published in Notification No.
GSR 1093 in Garette of India
dated the 5th  October, 1974.
[Pluced i Library See No LT-
8527/74)

(2) A copy of the Employees’ Pro-
vident Fund (Seventh Amendment)
Scheme, 1974 (Hindi and English
ver<ons) published in Notlfication No,
GSR 1095 in Gazette of India dated
the 5th October, 1974, under sub=-
section (2) of section 7 of the Em-
ployees Provident Funds and Family
Pension Fund Act, 1952, [Placed in
Library See No. LT-8528/74).
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